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The openlines are not being operated properly. 
There is delay in running trains. There are 
accidents. There is a lot of inconvenience created 
for passengers. If this situation continues, the 
railway administration will go down the hill. I 
request the Railway  Minister to intervene and 
set right the situation and the office adminis-
tration and save the employees. That is all I have 
to say Thank you. 

Protests by trade unions and workers' 
organisations against the trade unions and 
Industrial Disputes (Amendment) Bill and the 
Hospital and other institutions (Redressal of 
Grievances of Employees) Bill. 
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SHRI       SAMAR MUKHERJEE 
(West   Bengal);   Madam,     the    issue 
that      Mr. Mohammed Amin 

has      raised      is      a      very       imp. ortant    
one      because    the    Government has 
brought Bills virtually banning the right to 
strike.    It is a very serious assault on the  
rights of trade unions  and  the   working  class.  
These two  Bills  have  a  background.    Since 
1971 attempts were being made in this 
direction by both  the  Congress Government  
and  the Janata  Government but Janata 
Government later withdrew them.    But   due   
to   the   resistance   of the trade unions 
excepting the INTUC, this Bill could not be 
brought.     Now suddenly, on the  lst of May, 
we read in  the      newspapers  that our  Prime 
Minister, while addressing the INTUC 
conference  at  Shimla,   said this    Bill should      
be      passed in the     coming Session.    I  do 
not  know  what       the compulsion   for  the   
Government  was to   rush   through  this  Bill-    
We  only know that the World Bank, the multi-
national      corporations    and  the  big 
business   houses  are   putting  pressure on the 
Government to take the measure   so   that   the   
entire   trade   union movement,   the   working   
class   movement,   is.toutaly   suppressed.        
They want  to save      themselves  from  the 
capitalist crisis by placing the burden an  the 
working class.  Thousands  and thousands  of. 
factories  are  sick.  Now Government policy is 
'no recruitment after  retirement.     That  means  
there is   no   recruitment   in   place   of  those 
employees who have .retired. The staff strength  
is  going  down  gradually.  In the MM of 
introduction of modernisation  large      
numbers   of employees who  were  in 
employment  have  been thrown out of job.    
As a result there is  a  serious      discontent     
developing among   the  trade  unions.     The  
trade union   movement   feels   the   policy   of 
the  Government is to give handle to the      
monopoly      houses against    the working 
class.    This is  against democracy  because the  
right  to  protest  is a   fundamental  right.   
Now.   after  the passing of the Fiftyninth 
Constitution Amendment   Bill,   this   Bill   
combined with that  Bill is a serious  attack on 

democracy.   I appeal  to all Congress members   
to   give   serious  thought   to this   aspect.  
When  Janata   Party  was in power, the 
Congress was in opposition.   At  that  time  the  
Congressmen opposed  this  Bill  along with  
several trade unions.    Now suddenly you are 
feeling some urgency for it. Today all-India   
protest   action   is   taking   place throughout     
the     country.     Several thousand      trade  
union      employees, doctors, nurses, have 
gathered at the Boat Club to register their 
protest. At a convention it has been decided 
that if the  Govenmernt    does not retreat, there 
will be a one-day strike throughout the country.   
And if that also fails to  bring  sense  to  the     
Government, there will be a much bigger 
agitation. This is a big warning to the Govern-
ment.   Everytime when  they  consulted the 
Central trade unions, all trade unions   
excepting  the   INTUC      have rejected   all   
these  provisions.        The Government     gave   
categorical   assurances  in  this  House—now 
there  is   a new   Labour      Minister—that      
trade unions will be consulted before bringing   
this  type   of  a   Bill.    They   have violated 
those assurances and brought this Bill to 
impose restrictions on the trade   union   
movement,   to   ban    the trade union  
movement,  the democratic movement.   And 
they have  given full   freedom   to   the    
employers     to declare  lockout   without   
getting  previous  permission   of  the  
Government. The   existing      Act   hitherto   
imposes restrictions   on   the   employers       
that before declaring a lockout they should 
seek   permission   of  the   Government. But  
now this Bill which binds      the working class, 
bans strike and   gives full  facilities to the  
employers       and capitalists  to   declare   
lockouts.     This Bill quite nakedly defends the 
employers.    That is why the working class 
movement  has   organised  this  protest and 
they will never allow the Bill to be passed. 

SHRl GURUDAS DAS GUPTA (West 
Bengal); Today hundreds and thousands of 
workers with different flags, political beliefs 
and philosophies are  demonstrating  all  over 
the  coun- 
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try including the national capital, that is, 
Delhi. The protest of the working class, united 
as it is, is against the black Bill that Rajiv 
Government had introduced most 
surreptitiously during the last Session of this 
House. This demonstration unitedly is taking 
place all over the country against the dra-
conian measures which the Govern ment 
intends to implement while, at the same time, 
doling out lavish privileges and concessions to 
the monopoly capital, whether inside the 
country or outside, and, at the same time, 
seeking to suppress the militant trade union 
movement of this country. 

Madam, a similar Bill was introduced by 
the Janata Government. There was a similar 
protest and the Government had responded to 
the criticism and the Bill was withdrawn. 
Unfortunately, our friends in the INTUC, who 
v/ere at that time protesting, are actually 
siding now with the Government in 
suppressing the trade union movement in our 
country. The Bill has been introduced... 

THE DEPUTY CHAIRMAN: You are 
only to associate yourself with this.    That is 
all. , 

SHRI GURUDAS DAS GUPTA. Madam, 
this Bill has been introduced with the slogan 
of disciplining the workers. I would like to 
ask the Government what about disciplining 
the delinquent mill owners who do not pay the 
Government taxes, who eat up the 
modernization funds, who make the mills 
sick, who close down the factories, who resort 
to illegal closures who cheat the Government 
and who create black money in the country. 

Madam this Bill has been introduced at a 
time when the working class is facing the 
greatest attack in the form of retrenchment 
and closure. I warn the      Government that    
the 

passage of this Bill may create a 
Constitutional crisis because six non-
Congress (I) States have categorically 
declared that they are against this Bill. 
Therefore, if this Bill is passed, it is not going 
to be implemented in West Bengal, Keralia 
and many other parts of the country and this 
will lead the country to a Constitutional crisis. 

This Bill is being introduced when the 
corporate private business is making 
phenomenal profits. Therefore, just to 
safeguard the profits of the private sector, just 
to ensure that they can carry out their plan of 
retrenchment, closure and lay-off, just to 
enable the delinquent management of the 
public sector to carry out its plan of 
privatization, this Bill is introduced and this is 
what this Bill is intended for. But I can assure 
you. Madam, that we will fight this Bill tooth 
and nail and we will never allow this Bill to 
be implemented in this country if it is passed. 

Lastly, Madam, I tell you that this Bill with 
the declaration of bringing about discipline 
among the workers will only create 
unparalleled indiscipline in the industrial 
scene in the country. Therefore, I call upon 
the Government to respond to the public 
criticism and withdraw this Bill once and for 
all. 

THE DEPUTY CHAIRMAN: New Mr. 
Chitta Basu. 

SHRI CHITTA BASU (West Ben. gal); 
Madam Deputy Chairman, I associate myself 
with the comments which have been made by 
Shri Samar Mukherjee and other colleagues. 

This Bill, which has been introduced in the 
House, is thoroughly pernicious and 
thoroughly retrograde. Over and above this, I 
would like to mention that the Labour 
Minister should understand the grave 
implications    of 
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[Shri   Chitta   Basu] 

this Bill. As a matter of fact, this Bill strikes at 
the very root of the basic principle of trade 
union rights as approved by the International 
Labour Organization in its various 
Conventions to which the Government of 
India is a Party. Therefore, it is, in another 
way, a subversion of the Conventions of the 
International Labour Organization. 

Madam, this Bill takes away the right of 
collective bargaining and it also takes away 
the right to strike. The right to collective 
bargaining and the right to strike are 
guaranteed under the Fundamental Rights of 
the Constitution of our country. This Bill also 
takes away the right to freedom of association 
guaranteed by the Constitution. Therefore, 
instead of guaranteeing these basic principles 
of trade union movement, these rights are 
being taken away by this Bill which is a 
subversion of these very principles. 

This Bill has been opposed by all the 
organized trade unions. At the first stage, the 
INTUC wag keeping mum. But, of late, we 
hear that they are also objecting to certain 
pernicious provisions of the Bill. More 
significant and more perilous spectacle is that 
this Bill will lead to a great Constitutional 
crisis in our country. Madam, you should be 
knowing, I think, and the Labour Minister 
knows, that there are at least six separate State 
legislations on the industrial relations in the 
coun-try. Andhra Pradesh Government has got 
a different set of industrial relations. The 
Government of Maharashtra has got another 
set of in-dustrial relations. The Government of 
West Bengal has got another net of industrial 
relations. The Government of Kerala has got 
another net of 

industrial relations. But you should know, 
Madam, that this Bill also suggests that all 
the State Governments will be the 
implementing authority, the implementing 
machinery, of the law to be passed by 
Parliament. Suppose the situation arises 
when this Bill is passed by Parliament and 
the six non-Congress (.I) State Governments 
refuse to implement this law passed by Par-
liament, there will be a great constitutional 
crisis in the country. 

SHIRI SATYA PRAKASH MALAVIYA  
(Uttar Pradesh): They will be 
dismissed! 

SHRI CHITTA BASU: He is right; the 
State Governments which are not ruled by 
Congress (I) will be dismissed on that 
ground. Therefore, I think the Members 
opposite should also understand the 
implications. Today lakhs of workers all over 
the country are protesting against this 
pernicious Bill. There is going to be a 
demonstration at the Boat Club today now, 
registering their protest. And it has been 
announced that even if after their protest the 
Government does not see reason and 
continues to press for the passage of the Bill 
there will be an all-India protest and action 
by way of all-India strike. And even if that 
does not prevent the Government then the 
whole thing will be... (Time  bell  rings). 

For all that this Government will be held 
responsible. They say that industrial relations 
should be im-" proved As a matter of fact, if 
they pass this law the industrial relations will 
deteriorate further. Production will come 
down. There will be more and more strikes. 
Therefore, in the interest of national economy 
the Government should see reason and 
withdraw the Bill as soon as possible. 
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THE DEPUTY CHAIRMAN: Mr. 
Mohammed Amia. Not here. Mr. Upendra. 

SHRI PARVATHANENI UPENDRA 
(Andhra Pradesh); Madam, this Bill was 
introduced hurriedly on the. last day of the 
previous session and all the Opposition parties 
opposed the introduction itself. There is a lot 
of agitation throughout the country against this 
Bill. And today also thousands of people are 
demonstrating against this Bill. The trade 
unions have been demanding for a long time a 
comprehensive industrial relations Bill and the 
Government also wanted such a Bill. We 
expected that when such  a Bill comes before 
Parliament i; would hare the approval of all the 
trade unions because it is in their interest the 
Government was supposed to introduce this 
Bill. But, unfortunately, the Government has 
taken a peculiar view on various matters. 
There 'was a shame of consulting the trade 
unions. The Bill did not get their complete 
approval. Neither were the Opposition leaders 
consulted on such a major matter. I. therefore, 
plead with the Government to withdraw this 
Bill and hold consultations with trade unions 
once again and lake their approval and also 
consult the Opposition leaders before intro-
ducing it. There is no hurry. The Government 
has been waiting for years. They can wait for a 
few months more also. They should withdraw    
this Bill. 
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PROF.     SOURENDRA     BHATTA-
CHARJEE   (West  Bengal):  While as-
sociating  myself  with     the  previous 
speakers, I would only add that    the 
Government is confronting not    only the  
industrial  workers,  but  also  the entire  
teaching  community,     doctors and other 
professionals all of whom have declared their 
intention to fight this black bill tooth and nail. 
Today is a black day all over the country. The  
people  have   declared  their  resolve to fight 
against this    black bill one of which was 
passed     by    this House in a matter of less 
than three hours.    That  is  the  history  of 
these two   bills.     One   was   introduced  in 
this House on the last day of the last session.      
In any case, the    working classes  and the  
other  organised  sectors of the workers won't 
allow these Bills to be taken up and given 
effect to.    My only call to the Government 
would be to desist even at this last moment 
from rushing  through these Bills which 
violate the tenets of democracy and trade 
unien movement. 
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